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Mr. President : The question is :
“That article 127, as amended, stand part of the Constitution.”
The motion was adopted.

Article 127, as amended, was added to the Constitution.

New Article 127-A

Mr. President : Then there is notice of an amendment for adding a new article,
article 127-A—that is amendment No. 1989 by Professor Shah.

Prof K. T. Shah : Sir, the principle of this having been rejected by the House earlier,
I do not want to move it.

Article 128
Mr. President : Article 128.

Mr. Naziruddin Ahmad has given notice of an amendment regarding the heading of
the Chapter; that we shall leave out now.

Amendment No. 1991 is a negative one and cannot be moved.
1992 is of a drafting nature, I think.

Shri T. T. Krishnamachari : Sir, the word “State” has been current right through;
so the amendment need not be accepted.

(Amendments Nos. 1993 and 1994 were not moved.)
Mr. President : So, there is no amendment to article 128.
The question is :
“That article 128 stand part of the Constitution.”
The motion was adopted.

Article 128 was added to the Constitution.

Article 129

Mr. President : There are a number of amendments. To begin with, there is an
amendment by Mr. Naziruddin Ahmad relating to the heading of the Chapter. We shall
leave it over.

(Amendments Nos. 1996 and 1997 were not moved.)
Shri Lakshmi Narain Sahu : *[Mr. President, I move :

“That the following be added at the end of article 129 :—

‘of whom there shall be at least one from each of the States of Part I of the First
Schedule.” ”

*[ ] Translation of Hindustani speech.



